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28-01-2022 This matter was called on for hearing today.

the counsel the Court made the following

ORDER

this Court

extended the



2
temporary bail granted by the High Court for a period of
four months. It was made clear in the said order that no
application for extension of bail shall be entertained.

This application has been filed seeking an
extension of interim/temporary bail for a period of six
months 1in view of the serious ill-health of the
applicant.

Mr .Mukul Rohatgi, learned senior counsel,
referred to a medical certificate issued by the Lilavati
Hospital and Research Centre on 10.01.2022 and argued
that the applicant is suffering from Acute Coronary
Syndrome, a precursor towards the risk of a sudden
cardiac death apart from various other ailments. He
submitted that the applicant is in no position to appear
before the Court. He requests this Court to extend the
interim bail granted for a period of at least four weeks
and direct the trial court to consider the application
for bail without insisting on surrender by the applicant.

Mr.S.V.Raju, learned ASG, submitted that this
application is frivolous which should not be entertained
as this Court. In the order dated 28.09.2021, this Court
has categorically stated that no application for
extension shall be allowed. The learned ASG, submitted
that the applicant admitted himself without any reference
to the hospital with an intention to avoid surrendering
in Court after being discharged from the Hospital on

10.01.2022.



In the facts and circumstances of this case, we
are not inclined to allow the application for extension
of interim /temporary bail granted by the order dated
28.09.2021.

The Miscellaneous Application 1is accordingly,
dismissed. Pending application(s), if any, shall stand

disposed of.

(B.Parvathi) (Anand Prakash)
Court Master Court Master
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